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Record of Proceedings

During the hearing, the learned counsel for the Petitioner submitted that the
present petitions have been filed seeking deemed availability due to a shortfall in
target availability caused by the Covid-19 pandemic (1%t and 2~ wave) and the
consequent lockdown. He further pointed out that one of the factors (in Petition No.
370/MP/2022) that led to the underachievement of availability was also on account of
the prohibition on the supply of oxygen for industrial purposes by the Central
Government under the Disaster Management Act, which had affected the repair
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works at the site.

2. The learned counsel for the Respondent submitted that the Commission had

disallowed the similar prayers of the Petitioner vide order dated 20.9.2023 in
Petition No.154/MP2021.

3.  The Commission, after hearing the parties, reserved its order in the matter.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (law)
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